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tractors to whom works are awarded by 
NLC The number of such labourers IS 
7800 The period of contracts IS generally 
for one year 

(c) No. Sir Necessary steps are taken by 
NLC to ensure that contract workers are 
paid the mInimum statutory wages 

(d) NLC IS not under any statutory obli-
gation to absorb the contract labourers on 
regular basIs 

r Trans/atlon 1 

Setting of Automatic Telephone 
Exchange at Devldhura In PIthoragarh 

District. U.P. 

8221 SHRf HARfSH RAWAT Wiff the 
Minister of COMMUNICATIONS be 
pleased to state 

(a)whether a proposal to set up an Auto-
matic Telephone Exchange at Devldhura 
In Dlstt Pithoragarh U P has been 
approved 

(b) If so when 

(c) whether the said exchange has 
started functIoning and 

(d) If not the time by which It IS hkety to 
start functionIng? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRr SONTOSH MOHAN OEVl (a) No 
Sir 

(b) and (c) Does not ansp In view of (a) 
above 

(d) Minimum reqUired demand does not 
eXist as yet 

Suppty of Kerosene to Industrial Units 

8222 SHRI DILEEP SINGH BHURIA 
Will the Minister of PETROLEUM AND 
NA TURAl GAS be pleased to state" 

(a) whether Government are supplYing 
kerosene 011 to Industrial unIts for their 
Industnal use and 

(b) If not the reasons therefor? 

THE MINISTER OF STA TE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
BRAHMA DUTI) (a) and (b) Kerosene IS 
essentially meant for domestic purposes 
I e cooking and IlIumlnateon Under the 
Kerosene (Restrtctlon on Use and Fixation 
of Pnee) order 1966 as amended from 
time to tIme the use of kerosene for essen-
tial Industrral purpose IS permitted only on 
technological grounds and necessity and 
the state Governments are competent to 
make allocatIon for such essentIal require-
ments from the State's quota No separate 
allocatIon of kerosene IS made by the Cen-
tral Government for Industnal use 

rEngltsh) 

Approval for setting up of industries In 
Tamil Nadu 

8223 SHAr P R S VENKA TESAN Will 
the MinIster of INDUST~Y be pleased to 
state 

(a' the number of proposals tor expan-
sion or setting up new Industrtal Units In 
Taml' Nadu pending conslderatton of 
Union Government and 

(b) the reasons for delay in approval 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT If" THE MINISTRY OF INDUS-
TRY (SHRI M ARUNACHALAM) (a) As 
on 21 -4-87 70 Industrial Licence applica-
tIons received under the provisions of 
Industries (Development and Regulation) 
Act 1951 for setting up Industries in Tamil 
Nadu were at various stages of processing 

(b) It IS the constant endeavour of the 
Government to dispose of aU pending 




